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IN THE CENTPAL ADMINISTFATIVE TRIEUMNAL, JAIPUR EENCH, JAIFUR
Date of Order: '),'D’ 03, ;){5137

el OA 207/95
Moti Lzl Yadav azon of Shri Pan Pratap vadav  aged
abont 42 y:ars r-?llan of Pailway Jnarter lo.
l46fE’E Mzter o3k T Y uolony, Sawainadhopur
(Rajn gthan) prezantly poisted az Ballast Checkher Cum
Guard in the office of AEN, fawaimadhopur, Western,
F111w1r, Fota Divigion (Rajasthan).

’ - ees.Applicant.
Versus

1. The mion of India through Seneral manager
Wesztern Failway, Charchgate, Mumbai .

2. Divizional Rzilway Manager (Estt.),
Weztern Pailwsy, Toka Division, .Fota.

3. Sr. Divizional Engineesr (E) Western Railway,
Fota Divizon, Fota. ’ o _ ' :

<. ,

4, Agzistasnt Enginesr, fawaimsdhopur, Westermd

Pailway, Toba Divizion, SawUlmaﬂhnpur (qua:chan)
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Mr. €.D. Sharmsz, Counsel for the applicant.
Mr. Manizh BPhandari, Counzel for the respondents.
CORAM

Hon'hls Mr. 3.F. Agarwal, Member (Judicial)

Hen'kle Mr. 11.F. Wawani, Member (Adniniztrative)

PER HON'BLE MR. S.K. AGARWAL, MEMBER (JUDICIAL)



.The relief sought'bv the applicant in thiz OA is to

quagh the crder

Adatsd 11,11,

a1 (Amne:mre A-1) énd t: direct

the rezpondentzs to trest the applicant as regular Eallast
Chackesr oum Suard - and ko pay the applicant the pay &
allowances az admizzibkle to a Guard w.e.f. 27.2.90.

2. The learned oounsel for  the applicant  is  only

przssing the claim of the applicsnt for psy & allowances as
admizzibls to Susrd wee.f. 27.2.90 in view of the promotion'
order dated 2,12,99, isened by DFM, Fota by which: applicant

has keen promoted on rejulsr basis.
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done by the applicant on the post of
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~f both +he

view

cother haﬁd, the lesrned oounsel for the

allowance had
and paid ko the

applicant for the work

cuard.for  .the period
due to the

zant  himself

ntilised and no invent remains
the

snd the

when applic

g2ame has hecen

Jiven anriouns osonsideration to the rival
partiez and aleo pernsed the whole

=f the fact thst milzag=e 3llowances has

already been paid to the applicant, nothing remains payakle

ko the applicant az pay & allowances for the period his
gervices were utilized zs Guard and, therefore, the present
applicant has no case and thiz OA becomss inf |

(N.P7 NAWANTE)
MEMBER (A) -

/ (SK._ AGARWAL).
MEMBER (J)



